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NEW DELHI

ORIGINAL APPLICATION NO. 108 OF 202

IN THE MATTER OF:

LOKESH KUMAR KHURANA .....APPLICANT
VERSUS
STATE OF U.P. & ORS. ....RESPONDENTS

AFFIDAVIT ON BEHALF OF U.P. POLLUTION CONTROL

BOARD
I, Bhuvan Prakash Yadav, S/o. Shri C.L. Yadav, aged about 46 vears,

Regional Officer, U.P. Pollution Control Board, Meerut, U.P.at present

at New Delhi do hereby solemnly affirm and declare as under:

1. That | in the abovenoted capacity am well conversant with the
facts and records of the present case, hence am competent to

swear this affidavit.

2. That the U.P. Pollution Control Board has issued a showcausz
notice dated 03.07.2024 to Municipal Commissioner. Nagzr
Nigam, Meerut for failure to treat the Municipal Solid Waste ui

accordance with the Rules.

3. That in the notice the Municipal Commissioner has bean asked
to showcause as tc why the compensation Rs 5 Creres @ Rs.
10 Lakhs per month from 01.04.2020 to 01.05.2024 be nr.t
imposed. Copy of th= said showcause notice is being enclosed

herewith and marked as Annexure-1.
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4. That no reply to the said showcause was received.

5. That the U.P. Pollution Control Board vide Iletter dated
03.09.2024 has imposed the said compensation of Rs. 5 Crores
on Nagar Nigam, Meerut for a period from 01.04.2020 to
01.05.2024 @ Rs. 10 lakhs per month. True copy of the said
letter dated 03.09.2024 is being enclosed herewith and marked

as Annexure-2.

6. That Nagar Nigam, Meerut has been directed to deposit the said
amount of compensation within 15 days from receipt of the letter
dated 03.09.2024.

/
DEPONENT

'TWA"'

VERIFICATION:

I, the abovenamed deponent, do hereby verify that the contenis of

above affidavit are true to my knowledge and belief. No part of the

same is false and nothing has been concealed therefrom.

VERIFIED ON THIS THE 03" DAY OF SEPTEMBER, 2024 AT NEW

DELHI.
fldz
DEPONENT
ATTESTED

RENU BALA R No. 16727

NOTARY DELHI, EXP: 14/r2i25
GOVERNMENT OF INDIA

- 3 SEP 2004
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Nature of Pollution- Waste Management

EC imposed in compliance- UPPCB Order
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Frar Pradeep Misra {pradeepmisra@yahoo.com)
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ate. Tuesday, September 3, 2024 at 07:15 PM GMT+5:30
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Please find the artached Affidavit on behalf of UPPCB

Witk Regards

{(PRATIEEP MISRA)
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